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Or i dated 30,4,2003
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b . Heard Shri AsDas, learned counsel for
Ay ML the Applicant and Shri R.C,Rath, learned
\ )
/

Standing Counsel (on whom a copy of this O.A.

v'bﬁ«oLT'W' has been served) appearing on behalf of the

ﬁjcai t
b I Respondents/Railways.
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< i P\ Applicant, having been penalized in
I Memw _— 94 | 1)
m ‘ conseguence of a disciplinary proceedings
wiv ? ’

@ preferred an appeal wnder Annexure-j/9 da%
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3.3.2003 before the Respondent No.3 (Appellate
Authority) and simultaneously,. rushed to this
Tribunal in the present 0.A. under Section 19
of the A.TsAct, 1985 for redressal of his
grievance.,

Having heard the learned counsel of
both sides, Respondent No.3 (Appellate Authority
is directed to call for the necessary report
from the Discipl inary Authority and accordingly
consider the grievance of the Applicant in the
light of his appeal dated 3.3.2003(Anne;ure.i/9]
and pass appropriate orders thereon within a
period of six months from the date of receipt
of copy of this order. Res.2 should also treat

Pest 2
this OC«As to be f appeal filed by the applicant
Wil the said appeal, as directed above, is
disposed of and decision thereon is communicated
to the applicant, the order of punishment
under Annexure-3/8 dated 24.2.2003 shall
remain stayed and ,a8 a consequence, the
applicant should be allowed to continue as
Deputy Station Supe rintendent an ,D;_Q%mo. .

Send copies of this order;along with
copies of this O.A.} to respondents and free
copies of this order »@ handed over to the

learmed counselxs of both sides.




